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ORDER 
 

PER O.P. KANT, AM: 
 

This appeal by the assessee is directed against the order 

dated 31.12.2018 passed by learned Commissioner of Income Tax 

(Appeals)-I, Noida, for assessment year 2010-11. 

2. We have heard through Video Conferencing.  

3. At the outset, vide application dated 29.01.2021 the 

assessee has requested for withdrawal of the appeal as the 

assessee has opted to settle the dispute relating to the tax arrears 
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for the assessment year under consideration, under the “Vivad Se 

Vishwas Scheme, 2020” for which, he has filed Form No. 1 & 2 

and Form No. 3 is awaited.  

4. However, it is submitted by the appellant that the aforesaid 

be subjected to a caveat that in case the dispute relating to tax 

arrears for the assessment year under consideration is not 

ultimately resolved in terms of the aforestated Scheme, the 

appellant shall be at liberty to approach the Tribunal for 

reinstitution of the appeal and the Tribunal shall consider such 

application appropriately as per law.  

5. In view of the aforesaid, the appeal of the assessee is 

dismissed as withdrawn. 

Order pronounced in the open court on  02.03.2021. 

 

 Sd/-  Sd/-   

(KUL BHARAT)  (O.P. KANT) 
JUDICIAL MEMBER  ACCOUNTANT MEMBER 

 
Dated:  02.03.2021 
*Neha* 
Copy forwarded to:  
1. Appellant 
2. Respondent 

3. CIT     
4. CIT(A)    
5.  DR   

  Asst. Registrar, ITAT, New Delhi 
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Sl. No. Particulars Date 

1.  Date of dictation:  25.02.2021 

2. Date on which the draft of order is placed before the 
Dictating Member: 

25.02.2021 

3. Date on which the draft of order is placed before the 
other Member: 

02.03.2021 

4. Date on which the approved draft of order comes to 
the Sr. PS/PS: 

02.03.2021 

5. Date of which the fair order is placed before the 
Dictating Member for pronouncement: 

02.03.2021 

6. Date on which the final order received after having 
been singed/pronounced by the Members: 

02.03.2021 

7.  Date on which the final order is uploaded on the 
website of ITAT: 

02.03.2021 

8. Date on which the file goes to the Bench Clerk 02.03.2021 

9. Date on which files goes to the Head Clerk:  

10. Date on which file goes to the Assistant Registrar for 
signature on the order: 

 

11. Date of dispatch of order:  


